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and what was the consensus of the
Cpmmittee and the outcome of the
discussiong in this regard?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO): (a) The question of ievelop-
ment of nationa] shipping of develop-
ing countries was dealt with in the
Fourth Committee of the UNCTAD.
The delegate of the United Kingdom,
in common with the delegates of seve-
ral other countries, did not support
the Indian suggestion, which was re-
peated by several other delegations
from developing nations, to liberalise
commercial credit facilities for pur-
chase of new and second-hand vessels
by developing countries, In the view of
the delegate of the United Kingdom,
commercial credits were regulated by
market conditions and any concessions
in this respect might complicate {rans-

saction by pushing credit terms be-

yond what was considered reasonable.

(b) The views of developing coun-
tries on this matter are incorporated
in the resolution adopted unanimously
by the Second UNCTAD, relevant ex-
tract from which are given below:

“The Conference......

Invites the governments of deve-
loped countries member States
of UNCTAD, directly or
through international and re-
gional flnancial institutions,
to give close and sympathetic
consideration to requests from
the developing countries for
assistance in connection with
the establishment or expan-
sion of national merchant
marines within the frame-
work of development plans
or policies of the developing
countries concerned;

Invites further the governments
of developed countries mem-
ber States of UNCTAD, parti-
cularly of the maritime na-
tions to consider the follow-
ing proposals, submittey for
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early gction by the develop-
ing countries, and to make
k.nown the results of this con-
sideration at the pext regular
session of the Committee on
Shipping:

(i) (a) new ghips should be sold

to the developing countries on
deferred payment terms in-
volving repayment after the
delivery of the vessels jn nout
less than 10 years, with a
suitable period of grace, and
at a low rate of interest;
(b) suitable second hand ves-
sels should be sold to the de-
veloping countries on defer-
red payment terms extending
up to 8 years; and
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(i) guarantees given by the
national financial institutions
of the developing countries
should be gccepted as ade-
quate cover for the deferred
portion of payments for ves-
sels, both new and second
hand, purchased by develop-
ing countries; and

(ii) arrangements should be made
for financing the sale of se-
cond hand ships to developing
countries on deferred terms;

(iii) that governments of develop-
ed countries and international
agencies should provide fin-
ancial support to encourage
shipbuilding  industries in
developing countries, includ-
ing the export of the products
of these industries;”

Communal Riots

5683. SHRI HIMATSINGKA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Prime Minister met
an All Party deputation of Members
of Parliament and discussed with
them steps to check communal riots
in the country; and
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(b) if so, which parties were re
presented in the deputation, the speci-
fic suggestions made in this regard ang
Government’s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). Some Members of Parlia-
ment representing different parties in-
cluding Congress, CPI, CPM, SSP,
PSP and Iendependents met the Prime
Minister on 17th February, 1968. They
expressed concern at the recent wave
of communa] violence in the country
and urged Government to take firm
steps to curb such disorders. They
also suggested that the authorities
concerned should be made responsible
for taking stringent action in such
cases and Government should devise
measures for the curbing of communal
violence in cooperation with Opposi-
tion Parties.

The Prime Minister said that she
shared their concern. Government hLad
already advised the State Authorities
to deal with communal trouble firmly
in all cases. She also mentioned the
steps already initiated to reactivise the
Nationa] Integration Council in which
various political parties and other im-
portant interests would be represent-
ed.

Adaditional Planes for Airlines

5684. SHRI HIMATSINGKA: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether the Indian Airlines
Corporation and the Air-India are
considering the question of augment-
ing their fleet by additions of planes
like Douglas DC-9 and Boeing 737;

(b) if so, the nature of the decisions,
if any, taken in this regard;

(c) the estimated
volved; and

expenditure in-

(d) the gmount set agpart for aug-
mentation of the fleets of these Cor-
porations during 1968-69?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) to (d). Air-India:
Air-India have already placed an
order for one Boeing 707-320C aircraft
at an estimated cost of Rs. 7.69 crores.

‘They are currently negotiating loans

for the purchase of two Boeing 7478
(Jumbo Jets) at an estimated cost
of Rs. 48.20 crores. The anticipated
provision for these during 1968-69 is
Rs. 7.55 crores.

Indian Airlines:

The question of purchasing aircraft
of bigger capacity is being examined
by the Corporation. The anticipated
provision in this regard guring 1968-
69 is Rs. 0.90 crores.

Central Vigilance Commi:sion

5685. SHRI K. LAKKAPPA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government have been
receiving periodical reports and action
proposed by the Central Vigilance
Commission; and

(b) if so, the results achieved after
the establishment of the Central Vigil-
ance Commission in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). The Central vVigilance
Commission has submitted three an-
nual reports for the years 1964-65,
1965-66 and 1966-87 which have heen
placed before Parliament. The Com-
mission has been useful in dealing
with cases of corruption gnd in check-
ing corruption.

Treatment of South Indian Officers In
North Indian States

5686. SHRI K. LAKKAPPA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether any complaints Hf ill-
treatment of South Indian officers of





